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ADMINISTR ATIVE MEMBER WMembe(Judicial)

Mr, P,N, Jati, Counsel for the applicant.
Mr, Sanjay Pareek, Counsel for the respordents,

- The learned counsel for the abplicant seeks
to withdraw this 0Aa, In view of the submissions made
before us, we dispose of this QA as wit
(GOPAR SINGH) (S K. AGARWAL)

MEMBER (A) , MEMBER (J7)




